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SHRI SITARAM KESRI; Sir, on behalf of 
Shri Sawaisingh Sisodia, I beg to lay on the 
Table:— 

I. A copy each (in English and 
Hindi) of the Ministry of Finance 
(Department of Revenue) Notifications 
G. S. R. Nos. 184 (E) and 185 (E), 
dated tne 19th March, 1981, alongwith 
an Explanatory Memorandum thereon, 
under section 159 of the Customs Act, 
1962. [Placed in Library. See jjo. 
LT-2I33/81]. 

II. A statement (in English and 
Hindi) of the Ministry 0f Finance 
(Department of Revenue) correcting 
the number of the Notifications pub 
lished in the Gazette of India (Extra 
ordinary) dated the 19th July, 1980, 
from G. S. R. Nos. 436 (E), 437 (E), 
438 (E) and 439 (E) to G.S.R. Nos. 
437 (E), 438 (E), 439 (E) and 440 
(E), respectively, laid on the Table 
of the Rajya Sabha on the 23rd July, 
1981. [Placed in Library. See No. 
LT-2239/81]. 

Union Public Service Commission 
(Members) Second Amendment Re-

gulations, 1980 

SHRI SITARAM KESRI; Sir, I also beg to 
lay on the Table a copy (in English and 
Hindi) of the Ministry of Home Affairs 
(Department of Personnel and Administrative 
Reforms) Notification G. S. R. No. 977, dated 
the 27th September, 1980, publishing the 
Union Public Service Commission (Members) 
Second Amendment Regulations, 1980. 
[Placed in Library See NO. LT—2189/81] 

REPORT   OF  THE   COMMITTEE   ON 
GOVERNMENT ASSURANCES 

 

RE.      MOTION       OF      PRIVILEGE 
AGAINST   THE   MINISTER   OF 

ENERGY 

MR. CHAIRMAN: Now we pass on to the 
Calling Attention Mr. Asad Madni is not 
present.. . 

SHRI  KALYAN   ROY   (West  Bengal); 
Before you take up the Calling Attention,   I   
have   a      submission   to make.   I have 
moved a motion of privilege against the 
Minister of Energy for misleading the  House 
in relation to the violation of the Mines Act. 
He has stated in this House that he has sought 
the permission from the    Ministry of Labour 
tor relaxation of th< Mines Act so that the 
workers    e; work continuously  for     seven     
da. without any rest. J have seen a k dated 21-
2-1981 where the Labour Ministry had 
rejected the request of the Energy Ministry 
and yet be went on repeating  this     on  the  
9th     March, which in my opinion is totally 
false. 

MR. CHAIRMAN; T have received your 
communication and I have sent it to the 
Minister for his comments. After that, I will 
consider the matter. 

SHRI KALYAN ROY; Thank you. 

CALLING ATTENTION TO A MATTER  
OF   URGENT   PUBLIC IMPORTANCE 

Reported desecration and destruction of 
graveyards, dargahs and other Wakf 

properties in connection with construction 
of flyover in Nizamud-din area in violation 

of stay order by Delhi High Court 

MR. CHAIRMAN; Now, we pass on to the 
Calling Attention. Mr. Shaha-buddin. 

SHRI      SYED SHAHABUDDIN 
(Bihar); I beg t0 call the attention of the 
Minister of Shipping and Transport to the 
reported desecration and destruction of 
graveyards, dargahs and other Wakf 
properties in connection with the construction 
of a flyover in Nizamuddin area of New Delhi 
in violation of stay order by the Delhi High 
Court and the steps taken by the Government 
in this regard. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): Sir, 
the notice apparently pertains to Injunction 
from Delhi High Court directing the Land and 
Development Officer of the Ministry of 
Works and Housing to maintain the status-quo 
in the triangular plot in front of Oberoi 
Intercontinental Hotel. A flyover is under 
construction across the intersection in front °f 
Lodhi Hotel. One side road of this flyover 
passes through a small stretch of land of this 
triangular plot. The actual land acquisition 
and construction was being done in such a 
manner that all graves and other structures are 
not disturbed in any manner. As soon as 
information about the injunction was received 
from the Land and Development Officer, the 
construction work was stopped. The Stay 
Order has since been vacated by Delhi High 
Court with a proviso that no grave should be 
destroyed in the process of construction. As 
already mentioned this is being strictly ad-
hered to. There was no proposal at any stage 
to disturb any Dargah in this area. In f8ct, the 
planning has been done carefully to ensure 
that no Dargah is disturbed in any manner. 

In the circumstances there are no grounds 
for any apprehensions referred t0 by the 
Members. 

MR, CHAIRMAN: Yes, Mr. Shaha-
buddin. 

SHRI SYED SHAHABUDDIN: Sir. 
this series of recent works opposite 
the Oberoi Intercontinental Hotel, in 
connection with the construction of 
a flyover which, I am told, is a part 
of the construction relating to the 
1982 Asian Games, has caused a lot 
of concern since the middle of Jan 
uary among the Muslim community 
of Delhi. If I may be permitted to 
bring to your notice, Sir, there was 
first a statement on the 22nd January 
by a number e.f Members of the Wakf 
Board as well as a number of lead 
ing Muslim citizens of Delhi including 
the former Deputy Mayor, which was 
published in the various papers on 
the 22nd January, 1981, in which they 
said: J 

 
[Mr. Deputy Chairman in the Chair] 

Then   t'ney  went  into  the history of it and 
subsequently they said; 

 
"This Special Meeting of the Delhi Wakf 

Board expresses its deep concern and great 
anguish over the indiscriminate dismantling 
of the graves in the old Muslim graveyards 
in the Nizamuddin area, notably the 
triangular graveyard, also known as Khusro 
Park, and the Muslim graveyard  near the    
Delhi    Public 
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School during the process of con 
struction of flyovers in connection 
with the 1982 Asian Games in Delhi. 
This Act of the Government has 
injured the religious sentiments of 
the Muslim community and has 
aroused great resentment in the 
nook and corner of Delhi. The 
process of dismantling of graveyard 
lands and the demolition of graves 
therein is in progress in the face 
of litigation already going on in 
regard to these graveyards between 
the iTnion of India and the Delhi 
Wall Board. These graveyards are 
in existence since time immemorial 
whert not only holy men, but also 
the )'Q refathers of the living Muslims 
of Deihi of today are entombed 
there. This meeting of the Delhi 
Wakf Board, therefore, urges upon 
the Government to stop the con- 
dem;iable act of dismantling and 
disintegrating the graveyard and 
demolition of the graves, forthwith, 
which graveyards, according to the 
Report of the Burney Committee ap 
pointed by the Central Government 
itsell1, has been declared Wakf pro 
perties vesting in the Delhi Wakf 
Boaid."  

Mr. Deputy Chairman, Sir, subsequent to this 
since cases were already pending in the courts 
of Delhi, the Delhi Wakf Board filed a 
petition asking for injunction both at the 
District level and at rhe level of the High 
Court They were granted interim stay on 
February 3. 

MR, DEPUTY CHAIRMAN: Now you put 
your question. (Interrup-tions).   The Order 
has been vacated. 

SHRI SYED SHAHABUDDIN: I will go 
into the history of .  .  . 

MR DEPUTY CHAIRMAN: That is not jn 
dispute. That will take a long time.    
(Interruptions). 

SHRI SYED SHAHABUDDIN: I will not 
take more time than is necessary.    It is a 
very important matter. 

MR. DEPUTY CHAIRMAN: Nobody is   
disputing     the     history   or   other 

Hhings.    The  only   point  is   whethar they 
are destroying or not. 

SHRI SYED SHAHABUDDIN: I nevsr 
take more time than necessary. 

MR. DEPUTY CHAIRMAN: You are 
going to take more time. 

SHRI SYED SHAHABUDDIN: I shall 
take five minutes and .  .  . 

MR. DEPUTY CHAIRMAN: Please ask 
your question regarding the demolition. Do 
not go into the history. 

MR. DEPUTY CHAIRMAN: This is not 

proper. You cannot go into the whole history. 
Do not go into the history. That is not in 
dispute. You ask whether they are doing it or 
not. 

SHRI SYED SHAHABUDDIN: Mr. 
Deputy Chairman, the Burney Committee 
which had been .   ,   . 

MR. DEPUTY CHAIRMAN: That is not 
in dispute. Mr. Shahabuddin, that is not in 
dispute. 

 
MR. DEPUTY CHAIRMAN: Please ask 

yaur question. 

SHRI SYED SHAHABUDDIN: Please 
allow me two minutes. You have sometimes 
given 15 minutes to... 

MR. DEPUTY CHAIRMAN: This is not a 
precedent  always. 

SHRI SYED SHAHABUDDIN: Why don't  
you  give  me five  minutes? 

MR. DEPUTY CHAIRMAN: Already you 
have taken five minutes. Please ask whether it 
is being done or... 

 



15        Calling Attention        [ RAJYA  SABHA ]   to a matter oj Urgent 16 
Public Importance 

SIJS'l '   .SYED      SHAHABUDDIN:     I 
Unless I give you the background, how will  I  
ask  the question? 

MR. DEPUTY CHAIRMAN: You are r? a 
ling the whole report of the Burney   
Committee.     {Interruptions). 

SHRI SYED SHAHABUDDIN: I am only 
ssj'ing that the Report was submitted ')y the 
Burney Committee in 1975 to the Government 
of India and it has \ »en under consideration of 
the Government of India.   It   listed  four types 
« Wakf property, including old gravtya -ds and 
including the graveyards w hich exist. In 
Annex. E of the Report, these two graveyards, 
one of whh:h is called the Khusro Park today 
and   tlu   second    Qadeemi  Kabristan 
graveyii :d in the Delhi Public School, construi 
tion over both  of which has taken $lace,  had 
been mentioned at S. No. E-13 and 14 of the 
List.   The essential question is, after these were 
registered las   Wakf  by   Government 
Notification,  the Union of India,  had gone In 
for declaratory suits.    These suits are pending.    
The Burney Committee had  recommended    
that    the Govern nent should withdraw the 
case. The Go rernment have not withdrawn the 
cas >s during the  last  six  years, and ins' ead 
these are now being constructed  over.   The 
question is that a graveys -d,   Mr.   Deputy  
Chairman,  is a piece  of land.    It is not 
necessary that in  every nook and corner there 
should be a visible grave.    One  has to     make 
a  distinction     between     a gravey Ird  and   a   
grave.    The actual grave   lisappears through 
the process of nat ire,  through the flux of time. 
But m r contention is that,  as it has been  a 
Imitted by   the  hon. Minister in his 1 tatement, 
a part of the Khusro Park  a ad the Qadeemi 
Kabristan are being   instructed  over.    That  is   
an admitti d fact.    Both these properties have b 
:en listed as Wakfs and, therefore .    .   . 

MR. DEPUTY CHAIRMAN:  Please put 
yo ir question. 

SHRI SYED SHAHABUDDIN: My 
question is, one, will the hon. Minister please 
let us know whether or not it is a fact that the 
Khusro Park and the Qadeemi Kabristan are 
both listed in the Burney Committee Report 
and have been recommended for handing over 
to the Delhi Wakf Board and the withdrawal 
of any Government claims over them? Is it or 
is it not a fact? This is my first question. 

Is it or is it not a fact—let him confirm it—
that a part of these two grav-yards have gone 
under the bulldozer? In fact, Mr. Deputy 
Chairman, I would like to point out to the 
House that after February 3, when a stay order 
was granted by the Court, the Government 
went on with the construction. They continued 
with the destruction. At that time, they had 
only claimed a part of these graveyards. By 
todayt they have already put stone chips and 
they are going to make a pucca road over it. Is 
it or is it not a fact that construction has 
continued in these parts of these graveyards 
since February 3, when the injunction and the 
stay order was granted by the Courts of Delhi 
and the Delhi High Court? This is my second 
question. 

My third question is, is if or is it not a fact 
that while the declaratory suits tiled by the 
Government of India in regard to these, are 
still pending, the physical reality is sought to 
be changed by a unilateral and arbitrary action 
of the Government? It should not be so that the 
Government should change the nature of a 
property and the physical reality pertaining to 
a property when the matter is pending in a 
court of law. Is it or is it not a fact? My fourth 
question is, is it or is it not a fact that the 
matter was brought to the attenion of the Prime 
Minister, the Works and Housing Minister, the 
Wakf Minister and the Lt. Governor of Delhi 
and yet nothing was done and nothing is being 
done? Is it or is it not a fact that a least a dozen 
posters have appeared in various  parts of 
Delhi expressing 



 

SHRI BUTA SINGH:     Mr. Deputy Chairman, 
Sir. let me make it clear in the   beginning   itself   
that   Uoese   flyovers   are  falling on the roads 
which are already existing     on the ground. They  
are not interfering with, I repeat, not interfering 
with, any structures    on    either    side of  the 
road. Hence,  it will not be proper to. say, it will   
not   be  correct  to     say,   that these flyovers are    
demolishing some structures  whether    they are 
graveyards, graves or dargah sharif.   What is 
being done is that,    as a result of these  flyovers,   
some    side  roads   on both sides of the main 
road are being developed.   In that also, the 
Government  attaches  rhe highest respect to the 
sentiments of our Muslim brethren and no graves 
have been demolished. There was a dispute and 
an application was filed in the Delhi High Court 
seeking  to     restrain  the      executing authority    
from    proceeding.      Some people had made an 
application to the Court that some destructions 
are going on. After hearing both the parties, the 
hon. High Court has cleared that injunction also 
with the proviso that we   should   not     interfere    
with   or change fhe nature or character of the 
already  existing structures     such  as mosques, 
shrines and graves. This has been  strictly  
adhered   to.   And   it  is also not correct to say 
that soon after we received the injunction from 
the hon. court, the work was going on. As soon as 
we came to know that there is a stay order, 
immediately the work was stopped.    Even now, 
Sir, let me also make it clear    that there is no 
digging  work.   What  has been   done 1     is 
only  a filling, and in    doing    that 
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[Shri Syed Shahabuddin] 
the concern and the anguish and the anger of 
the Muslim community of Delhi? I would 
like, Mr. Deputy Chairman, in this 
connection to present to you one poster which 
has come only yesterday.    It has  said: 

Is it or is it not a fact? Then, I have received a
letter from the Government of India.... 
(Interruptions) 

MR.   DEPUTY CHAIRMAN:   He is only 
quoting from it.    It is all right. 
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I Shri Buta Singh] 

also, we take sufficient precaution that this 
does not interfere either with the graves or 
any super-structure around the graves. So, that 
is also not correct. The posters that are 
appearing in the city erf Delhi unfortunately, 
are not based on facts but they are motivated 
by political considerations. S'r, with your 
permission, I am prepared to take the hon. 
Member with me and any other hon. Member 
who would like to go with us tc, the site to see 
that these sentiments of our Muslim brethren 
are kept in view and there nothing is done to 
injure the feelings of our friends. 

MR. DEPUTY CHAIRMAN: That is a 
good suggestion. YQU may go along with 
him. 

 

Now,   I   am calling     Mr.  Hashwii. 
(Interruptions) 

SHRI SYED SHAHABUDDIN: It is not a 
political issue. 

MR. DEPUTY  CHAIRMAN:   Please take 
your seat. 

   
MR. DEPUTY CHAIRMAN: He has 

replied.   Now you go along with him. 

 

MR. DEPUTY CHAIRMAN: He has 
denied it. You are going on repeating t'he 
same thing. He has replied to that part. 

SHRI SYED SHAHABUDDIN: He has 
not replied. 

MRl   DEPUTY   CHAIRMAN:      He 
bas  replied  to that.   (Interruptions) 

MR. DEPUTY CHAIRMAN: You please 
take your seat. Let me make the position 
clear. 
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MR. DEPUTY CHAIRMAN: That is very 
good. This is a suggestion which you should 
welcome. Why are you not welcoming this  
suggestion? 

 



23        Calling Attention        [ RAJYA  SABHA ]   to a matter of Urgent 24 
Public Imnortance 

SHRI GULAM MOHI-UD-DIN SHAWAL: .. 
Maulana Asad Madni, the hon. Member belonging 
to Congress (i) ha3i signed this. Therefore, there is 
nothing political in it. 

 
SHRI GULAM MOHI-UD-DIN SHAWL: The 

question now is that the hon. Member has said 
nothing about the Burney Report under which it was 

decleared a Wakf property. He has brought 
about that flyover completed. The question is 
that the roads leading to that flyover are in wakf 
property. Now claims regarding that Wakf 
property have been reduced to nullity, and these 
people, with respect I submit, are showing some 
disregard to court and .presenting fait accompli 
to the court and saying that there was nothing on 
spot. If the court order is to be followed, it must 
be followed in letter and spirit. Not that they 
will change the whole situation and tomorrow 
come and say that there is concrete road or 
something like that. That is what is being done 
this time, We fully share the sentiments of our 
friends here and it is the sentiments, emotions of 
Muslims which are being jeopardised this time. I 
submit that this thing should be stopped at once 
and as far as the assurance of the Minister.. . 

MR. DEPUTY CHAIRMAN; That he has 
already given. 

SHRI GULAM MOHI-UD-DIN SHAWL; 
But they are changing the whole situation. What 
are we to see there now? We are to see the fly-
over and the already constructed road. 

S

HRI GULAM MOHI-UD-DIN SHAWL: Mr. 
Deputy Chairman, Sir, the question here is that it is 
said ttiat it is politically motivated. The first 
thing we have to see is that it is not so. 

MR. DEPUTY CHAIRMAN: Now you 
put the question. 

SHRI GULAM MOHI-UD DIN SHAWL 
(Jammu and Kashmir): Sir,  .. . 

MR. DEPUTY CHAIRMAN: Please let 
him finish, Mr. Shawl. (Interruptions). 

No, Mr. Shawl. Let him finish first.   
Please  take  your seat. 

You have given your name. You should 
have some patience. 

Let him finish and then you put your 
question. 
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question of fact. Nobody can say here whether 
you are entering or whether you are taking a 
part of the kabristan or not. But you should 
clarify the position; what is the area, whether 
the area is demarcated or not, and whether you 
are entering into any part of that area or not? 
It is a question of fact. 

 
SHRI   HARI   SHANKAR  BHABH-RA:   

My question is very specific.    I 

SHRI HARI SHANKAR BHABH-RA: 
Sir, you appreciate my question .   .   . 

MR. DEPUTY CHAIRMAN: He has said 
it. 

SHRI HARI SHANKAR BHABH-RA: He 
has not said whether the area is demarcated, 
whether it has been measured around, 
whether any portion of that measurement is 
being taken under the flyover. These are the 
questions to be replied. 

MR. DEPUTY CHAIRMAN; He has taken 
care of all these things. 

SHRI HARI i SHANKAR BHABH-RA: 
Let us know the area of the graveyard which 
has been demarcated .   .   . 

MR. DEPUTY CHAIRMAN: I do not 
think  he is  concerned with it. 

SHRI HARI SHANKAR BHABH-RA: He 
should say whether it is being used or not . . 
(Interruptions) 

MR. DEPUTY CHAIRMAN: He says it is 
not being used. 

SHRI HARI SHANKAR BHABHRA: He 
should say that it has not been demarcrated.   
Let him say something. 

MR. DEPUTY CHAIRMAN; He is not 
concerned with that part of the question 
whether the road is built in that area or not. 

SHRI HARI SHANKAR BHABHRA: It is 
an open question, if any portion of it is being 
taken .. (Interruptions) Sir, I seek your 
protection. My question has not been 
answered. 

MR. DEPUTY CHAIRMAN: He has 
answered it. 

SHRI HARI SHANKAR BHABHRA: If 
he had answered, it would have solved the 
whole problem. 

 

want to know whether the area is demarcated . 
. . (Interruptions) or whether there is any 
specification.. . (Interruptions) 



 

MR, DEPUTY CHAIRMAN: He is 
denying it. 

SHRI HARI SHANKAR BHABHRA: I am 
within my rights to ask this question. 

SHRI B. D. KHOBRAGADE (Maha-

rashtra): They are already saying that they are 
willing to 2°- None of that has said that he is 
not prepared to go along.    Don't say that. 

MR. DEPUTY CHAIRMAN: None of 
them has said that he is prepared to go. I am 
here. You please git down. 

SHRI B. D. KHOBRAGADE: You go 
through the records; he has already said. 

MR. DEPUTY CHAIRMAN: Please take 
your seat. I am heaving more tiian you and 
none of them has said so. 

MR, DEPUTY CHAIRMAN: Mr. 
Minister, please reply to Mr. Bhabhra. 

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): You are not the 
spokesman of the Government. 

MR. DEPUTY CHAIRMAN: If you go on 
repeating the same tiling, what can I do? I am 
not the spokesman of the Government. Please 
don't make that remark. I am telling that the 
Minister has offered to go to the spot . . . 
(Interruptions) Madam, hear me first. None of 
them has offered that he is ready to go, along 
with the Minister. Now Mr. Khobr^gade 
interjected and then someone might have said 
it.   Record is there, you can see. 

SHRI GULAM MOHI-UD-DIN SHAWL:  
We are prepared to go. 

MR. DEPUTY CHAIRMAN; i am not hard 
of hearing. 'Nobody said it before. 

SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh): Sir, on a point of order. The 
Government has done a very mala fide action. 
(Interruptions) Shri Asad Madni is the first 
person to call the attention of the 
Government. He has run away from the 
House. This is a very improper thing. 

SHRI BUTA SINGH: Sir, about the 
various aspects mentioned by the hon. 
Member, in regard to the area, the curbs and 
other things, when We go on the spot, all 
these things can be verified. More so, at the 
time of notification for the acquisition of land, 
all these things were published. There is no 
doubt or any suspicion... 

SHRI SYED SHAHABUDDIN: Are you 
sure, there were acquisition proceedings? 

SHRI BUTA SINGH: How can there be 
any acquisition without giving notice for 
acquisition? This is a simple thing which Mr. 
Shaha.buddin should understand. 

I have already invited the hon. Members to 
go with me. Let us goto the spot. If there is 
anything which hurts the feelings of our 
Muslim brethren, we will be the first people 
to see that nothing happens and nothing is 
done to harm the feelings of our friends. Now, 
what can I :say about this poster campaign in 
the town? 

SHRI NAGESHWAR PRASAD SHAHI:  
Where is Shri Asad Madni? 

MR. DEPUTY CHAIRMAN: Why do you 
ask him? You ask Shri Madni. 

DR. RAFIQ ZAKARIA (Maharashtra): 
Mr. Deputy Chairman, Sir. I appreciate the 
sentiments of the hon. Minister  and his  
desire to  see that 
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You can go tomorrow. But ►u 
is ready to go there and 
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the religious sentiments of the Muslims are 
not hurt. I think, it is rather unfair on the part 
of Mr. Shahi to suggest that Shri Madni has 
run away. 

SHRI, , NAGESHWAR PRASAD 
SHAHI: This is not unfair. This is the fairest 
thing. Shri Madni is the first person to call the 
attention and he is not here.  (Interruptions) 

DR. RAFIQ ZAKARIA: The very fact that 
he has signed it shows that he is concerned 
with it. But I know that Mr. Madni has also 
been agitated about this matter. All I would 
like to impress upon the hon. Minister is, 
there cannot be smoke without fire. After all, 
so much sentiment has been roused in this 
matter. Sir, he has also assured, as you have 
pointed outj that he is prepared to go on the 
spot with such of us who would like to 
accompany him and ascertain the fact. AH I 
would like to impress upon the hon. Minister 
is, the official attitude often is that on paper, 
certain things are said, but in implementation, 
when the actual construction takes place, a lot 
of these things are not properly adhered to. 
May I know from him whether, after the 
inspection, if he finds that there have been 
some lapses, he will ensure that in 
implementation, the strictest care will be 
taken so that a situation like this does  not  
arise  again? 

SHRI BUTA SINGH:  That is right. 

SHRI M. R. SHERVANI (Uttar Pradesh): 
The point at issue is that as far as the Survey 
Committee report of the DDA is concerned, 
there is no dispute that items 13 and 14 are 
graves. The lion. Minister has saicl that earth 
work is going on. YQU know very well, Sir, 
that earth work would only mean destruction 
of a large number of graves. Hence, this earth 
work should be stopped. The newspaper 
report on March 19 says: 

"The High Court on March 3, ruled in 
the Wakf Boards favour by 'restraining the 
plaintiff' from demolishing the two 
durgahs, Dur- 

gah Firdaus Ali Shah and Durgah Musaffir 
Shah—the mosque and the graves 
contained in the disputed property as the 
entire park at one time was graveyard with 
reportedly over 700 graves, no construction 
can be carried out on this land with 
demolishing the graves." 

The hon. Minister has admitted that earth 
work has been done. This would only mean 
demolishing the graves. Is the hon. Minister 
prepared to go at lunch time today with some 
hon. Members and inspect the site? 

MR. DEPUTY CHAIRMAN: He is asking 
whether a visit can be arranged today? 

SHRI BUTA SINGH: It can be done 
tomorrow. 

MR.  DEPUTY   CHAIRMAN:   Why? 

SHRI BUTA SINGH: Because, today, I 
have my engagements. Or today, in the 
afternoon, I do not mind, between four and 
six. 

MR. DEPUTY CHAIRMAN: At what 
time? 

SHRI BUTA SINGH: Between four and 
six, anytime. 

MR. DEPUTY CHAIRMAN: At four, 
today, if hon. Members go to his office, from 
there, they can go to the spot. This is agreed; 
at four today. 
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MR. DEPUTY CHAIRMAN: Please take 

your seat. (Interruptions) Now we can go to 
special mentions. Yes, Shri Narsingh Narain  
Pandey. 

MR. DEPUTY CHAIRMAN: Let him 
settle with these concerned persons and then... 

SHRI BUTA SINGH: Let me tell you that 
no construction work is going on at the 
moment. So, I will talk to the concerned 
persons that he has mentioned and we will 
also have to consult the Delhi Administration 
and the New Delhi Municipal Committee. 
Mohammed Usman Arif Saheb is most 
welcome to come. I will fix up the time and 
tell the hon. Members.. . 

MR. DEPUTY CHAIRMAN: Fix up with 
all those persons. (Interruptions) He is saying 
that he will first fix up with those persons. 

SHRI M. R. SHERVANI: The Minister has 
said that no construction work is going on. Is 
digging going on or not? 

SHRI BUTA SINGH: No, Sir, not in the 
area that is being mentioned. 

 

 
that it concerns a plan to lure poor 
Harijans and convert them into 
Islam. t 

MR. DEPUTY CHAIRMAN: That is not a 
point of order on this. 

SHRI HARI SHANKAR BHABH-RA; 
This is my point of order. You are having 
double standards. 

MR. DEPUTY CHAIRMAN: There are so 
many special mentions. I have given 
permission to five only. 

SHRI HARI SHANKAR BHABH-RA: I 
am not going to make a special mention. I am 
just making my point Please hear. 
(Interruptions) You please sit down and hear 
me. 

MR. DEPUTY CHAIRMAN: I have heard 
you. 

SHRI HARI SHANKAR BHABH-RA:  I 
am making a point about your 
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double standard. While granting permission for the 
Calling Attention you did not bear in mind that it 
pertained to the Muslims and their religon, but at 
the time of disallowing my special mention you 
told me that this was being disallowed on the 
ground that it related to a religion which, will hurt 
the sentiments of some persons Would you please 
clarify it? Will the same double standard be 
applied for granting permission to make special 
mentions? Foor Harijans are being converted. 
There is an international plan and they are being 
converted. 

 
MR. DEPUTY CHAIRMAN:   Please take 

your seat. 
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